
   
  

   
  

   
 

         
     

      

    
     

  
 

            

          

           

           

            

              

           

              

        

            
         

    

   



MA 25712017 in CSP 55,U230-232/NCLT/MB/MAH/2017
MA 260/20U in CSP 55Z230-23,NCLT/MB/MAH/2017

Such adjustment of Securities Premium Account shall be effected as an integral part

of the Scheme itself in accordance with the provisions oI Section 52 and Section 66 of

the Act without having to follow the process under Section 66 of the Act separatelv

and the order of the NCLT sanctioning the Scheme shall be deemed to be the order

under Section 66 of the Act for the purpose of confirming the reduction. The

reduction would notinvolve either a diminution of liability in respect of unpaid share

capital or payment of paid up share capital to the shareholders and the provisions of

Section 66 of the Act \ .ill not be applicable."

In view of the prayer made by the Petitioner, it is allowed, giving liberty to the ROC

and RD to raise objections, if any, on this point at the time of final hearing.

List this mattpr on 12.102017.
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